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West Bengal Act XVII of 1952l 
THE WEST BENGAL AGRICULTURAL INCOME- 

TAX (NOTICES) ACT, 1952. 

WHEREAS i l  is expedient in the public interesr ro validate cerlain 

BcnAcrlV notices, assesslncnts and procccdi~~gs under the Bcngal Agrjculrural 

Incomc-mx Acr, 1944; 

11 i s  hereby cnactcd as follows:- 

1. This ACI way be cilllcd the Wesl Bcflgal Agricul~uml Income- Shon title 

wx (Norices) Act, 1952. 

2. (1) Notwithstanding anyrhing ro h e  conlrary contained i n  thc Cc+n 

Bcngal Agricul~uml Income-lax Act, I944 (hcrcinafrer referrcd to as rhe E:;wnE 
said Act), and 

pmccdings 
(a) no noucc purponed to hilvc been issucd undcr sub-scckion underBrngd 

ACI IV or 
(2) of scction 24 of the said Aci before thc commenccmcnt ,444 to 

or this ACI which could havc been validly issued under sub- bcinvalid. 

section ( I )  or sccdon 38 of thc said Act, and 

(b) no assessmcnt made beforc the commenccmcnt of rhis Act 
and no proceedings in assessmcnt continued afrcr such 

comrncnccment, in pursuance o f  or consequenl upon any 

nolice rzferrcd [o  in clausc (a), rrealing such notice as n 

nolice under sub-scclion (2) of scction 24 of rhc said Acl, 

shall be deemcd lo be or ro havc ever bccn invalid mercly hy reason n l  

rhe facl !hat by such nolice any person was rcquircd to furnish a rerurn 

selling forth his lord agricultural income during any period prior lo the 

previous ycar. 

(2) Nolhing in rhis Act shalI rcndcr any person liable ro proscculion 

or conviction for any act or omission for which he would no1 have k c n  

liable i l  this Act had not been passcd. 

'For Staic~ncr~r of Objccrs and Rc~<ons, Jrc tlic Culcu~rn G u ~ c ~ t c ,  E I - I ~ U O ~ ~ I I I ~ I ~  
dared thc 1st July. 1952, P1. IVA, pigc 1338: Ior prmcudings of the Wcst Bengal Legisla~ivr: 
Axernbly. ~ c t r h c  pmwdingsollhr: m a r i n g o l ~ ~ ' e s t  Bcngal Lc~sln\ivchssf~nbly held on 
[hc 5thAurus!. 1952; and for proceedings o f h c  WVcst Brnpd Lrrislal ive Council. .tee thc 
procezdinis of thc rnrcring o ~ i h e  Wtst Lrgislativc ~ o u n c ~ l  held on inc 71h Augus~, 
1052. 
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